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IN the, CE«mA- AMIIU3TRATHE TRiBUMAL
PR IN CIPAi- BlNCH

Niy •Li-H I

u.A. 1331/1994
Dated 13-12-1995

/

Qu • MJ Krishnan, Acting Chaii^manHon'biB bhri N.^.^nsn

Hon-bls Smt.Lak3h»i 3,aminathan, nambai

Shri Qaljit Singh
3an gf Shri Gurdayal aingh,
R/o H-17,P3 i-ia]inder Na.,)8r,
De Ihi

(By AduocstB Shri 8.3. Charya )
Vs.

1. Cacnuiiasionsr of Colics
Delhi Polics,:Poii=^® "f
[130 Building,
f4sy Oelhi-2

2. The Oy.Coraniissioner of Police,
Ist 8n.0AP,^in9®^®y Camp,
Ns u DeIhi•

Union of India,
- Hiniatry

Gout.nf India, harth Block,
May Delhi. s
(Through its SecrBcary ;

(By Advocate Shri Rajinder Panidata

App lie an t

,, Raspondsnts

(Hon'ble Shri k. d.Krishnan, Acting Chairman )
The grievance of tha aoplicant is that ha aas^m

given an opportunity to apprar in the promotion list
held in 1992. The facts are not dispuvad. Thay have
been ciariy stated by the respondants uhich raad as
follous-#-

Rri-fw the facts of tha casa ero that
Constable Daljit Singh^hEre-xn-after caltcvd
th« aodlicant) was enlistea as tonorvabi-
in 3.S.F. on 20.10.81 and was taken ^
daautation to Delhi Police u.o.f. 3.1.1986

an the aoplicant wassbsorbsd. pBrmanen wx|r^ter on, ch- app 5,12.1938. The .appUcant
in Delhi PoliCfc w,--.!.
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had requested for appear in promotion list
lAx t ,st v'-xe,} held in 1992, The request
•f the applicant was considered in this
Hdqrs, but could not ba accsdad to, as he
was not holding the parraansnt post in his
parent department and also had not baen
completed tha five years seruica from the
data of permanent abaorption. As such, the
applicant was not eligibfe for to caks
promotion list 'H'.tesc, because the cut—off
datsnorm8 prescrib^^d in the rulss cannot
be relaxed. Accordingly concerned OCP yas
asked to inform the applie ant vide PHQ's
endst.No.3537-94/3lP(PHQ) dated 26,3.32.
The applicant uas declared confirmed u.s.f,
5,12,30 vids OCP/Ist Bn.UAP^OeIhi's order
No. 5479-/oOT/ASIP-I Bn.DAP dated 2,7, 1932.
later on, tha Commandant 42 8n 83P intimated
on 5, 3,1993 that the applicant was confirmed

1.1.1334 vide his office oidtjr t'o.Estt,/
1203/82 dated IQ.o.1386.'^

The applicant contention that he is not r^;snorssitie if

his confirmation in 8.3. F. was not recordad either in

Service Book or uts not comraunicatod to tha Delhi Police

./ , in rime If that had baen communicated he should havs been
aposar in the test held in 1392 for inclusion of his

name in tha promotion list 'A», Resoondcncs

also cannot be faulted for not permitting him to appear

in that examination because the only information thsy had

at that time yas that he was permanently absorbed in

Delhi Police from 5-12-1988 and he had not completed

3 years service,

2. Howavsr, ia- the respondents got incimatron on

o.d,i933 that tha applicant uas confirmed w,!

in BuFU.e. parent dspartmont} they should haye knoun that

the applicant had tha necessary length of sarvict forbei.-.,

can..ib^j.sd fur inclusion his name in the promotion list 'A'
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^ ''©spondgnts state that the applicant uould be

given an opportunity to appear in thebromotion list *A*

test as and uhen it is held in future. They also state

that inforraation about such cases like the aoplicant Is

being collected to find out whether needful can be done,

4. Ub have heard the oarties. In our view the

only action which should have been taken by the

respondents is to hold a special test to consider the

case of the applicant for inclusion of his name in the

promotion list 'A» prepared as a result of the examination

held in 199 2. If there are others also left out like

the aoplicant, it is ppsn to the resoondants to Include

them also for conducting such examination^but that should

not delay the process of holding of this test because

on the basis of list orepared in 1992 oeple have been

promoted,

ciecumstancas, we disoose of this OA

with a direction^ to the respondents 1 and 2 to hold such

a supplementary test within three months from the date of

receipt of a copy of this order to consider including the
)

applicants nane in the list prepared as result of

holding the test in 1992 and take further conssquential

action in accordance with law. OA is disposed of at

ths admission stage.

(Smt.Lakshml Suaminathan) (N.U.krishnan )

Member (3) Acting Chairman
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